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This is a revisu petition by the applicant.
The main ground urged by the applicant is that the
appellaﬁe authority failed to give reasons for
enhancement of penalty and_that the petitiocner has been
subjectsd to double jeopardy for the same cause of action,
So far as first ground is concerned, we have considered it
in our judgement. So far as second ground is concerned,
this is not a ground for review. It is open to the applicant
to file an OA, against the appellate order, if he so advised.
No grounds for review have been made out and the same is

rejected.
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